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Order dated 14712.94

Oh being mentioned by Mr.B.Mohanty this matter

; is taken up.

Peruded the office ndte,

Mr.Mohanty undertakes to furnish english
translation of Annexure-§ in course of the day,
He also undertakes to correctly describe the
Res.No.1 in the cause title of this O.,A, in coprsé
of the day. He also undertakes to properly “
attest the true copies/dnnexures in course of the

4
day . ]

Accordingly he is permitted to carrbﬁ’ out

%

his undertakings in presence of the 30 (Judicig
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of the Registry of this Tribunal in course of the
P 1

day, On the face of the said undértakings givel'

by the applicant, this case bg registered and O.A.

nunmber be assigned,

\4/i2 gty

Heard Mr,B.Mohanty, Id.Counsel appearing for
i;he applicant and Mr.U.B.i!ohapatra,I.d.Sr.Standing
Counse(i,}on whom a copy of this O,A, has been served
in Court to day. ‘ ’
Perused ‘the materials placed on record, It ° ‘
appears the applicant served the Telecom Department
of Govermment of India for a long time, having
intermittent breaks,on casual basis., It appears
he was disengaged some time before 1.8498;for which
he had to approached an advocate to represent his '
case before the Department (as is evident from

Annexure~-3, dtel,8.,1998)., It is the case of

applicant that on receipt of the advocatds motice

under Annexure=-3, dt, 1,8,1998, the Department again
gave cdsual engagements to the applicant for some
time and then,abruptly, disengaged him;

It is the case of the applicant that while
disengagifg -him, other similarly placed casual
workers were allowed to continue under the Responde-

nts discriminatorily. It is also the 4ca.s§! of the

applicant that presently steps are being taken to
[

regularise the casually engaged workers in. Telecom

Department and while doing so the DepartmentgfRes-

pondents are not considering hig case for regularisa
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_position that“one casual employee could mot

employec®at any point of time,

Having heard the ld.Counsel for both the

parttes, this O,A. is hereby disposed of with

a direction to the Respondents to examine the
grievances of the applicant for taking him
to regular establishment;’{which they should

do within a period of next six months.

pending regularisati-:n)the Respondents shouldn

also consider the case of the applicant for -
giving him casual engagements as wa:h/:g%;.ven
him previously. While doing so, the Responrie-"
nts should keep themselves alive to the legal
position as to whethef the applicant had

served the Department, as a casual worker,

for 240 days/140 days dver a calender year
at any point of time. The Respondents should

equally keep themselves alive to the legal
E=we beem replaced by any other casual

With the aforesaid ebservationsand
direction} this O.,A., is disposed of,

Send copies of this order to the
Responﬂénts,along with copies of this O.A.m“){‘

&ree copies of this order be /also/han:ied

over to the Ld,Counsels appearing for both

the parties;




